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Disposed -of with directions
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Dismissed for default
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To -t
1. The sub-Divisional OCfficer, Telecommunications,
Ra jahmundry-103,

2, The Telecom District Manager, kajahmundry-103,

3. One copy to Mr ,K,L,Narasimha, Advocate
2-2-186/17/C/1, Bagh Amberpet,Hﬁ.erabad.

4. One copy to Mr.N,v,Raghava Reddy, Adddtaonal CunC, CaT, nyd,

5. Cne copy spare.
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Order of the Divisicn Bench ¢elivered by

Hon'ble Shri T.Chandrasekhars Redcy, Mem?er(Judl.).

This is en application filed undpr Section 19 of

the 2dministrative Tribunals Zct to set @side the termination

' : |
of the applicant &s Casual @abour w,e.f, 1.2,1992 and also

further direct the respondents to regulzrise his services

after confirmation of temporary Status,

Today we have heard Mr,K.L.Narasimham, Advocste

for the applicént and mwr,N.V.haghava keddy, Standing Counsel
’ f
for the respondents at the admission stage..

: f
The applicant had put in & representation dated

15.2.1992 to the competent authority to: teke him back into

service and also to regularise his servgces. The said
representation seems to be not yet decided Dby the competent

auythority, So, in v1ew of this position we are of the

1

Oplnlon that it would be JuSE/flt anC proper to dispose of

this 0.&, by giving appropriate direct%ons to the

respondents,

: }

Hence we direct the respondents to pass final orders
on the representatlon of the applicant dﬂted 15,2,1992 withi
3 months from the date of the COmmuﬁlC?tlon of the order,

Further, we direct the respondents to reengage the appllcent;__

L I . ,
pIOVlded (1} if there is work (2) juniors to the applicant !
are engaged, If the applicant COntlnugs to be aggrieved by

the action of the respondents, he will be at liberty to

approach this Tribunal afresh in accordance with law, The

parties shall bear their own costs,

| ; _
. : 'T - C .&'\.Q—-— é«r\u e YR—
(A,B,GOKTHI) (T.C?ANDRASE'4”

Member (Admn, )

Dated : 22nd December




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH
AT HYDERABAD
0.4,N0,1035/92

- Date of Order: 22,12,1992,
BETWEEN :

M.Srinivasa Rao

«e Applicant,
AND

1. The Supb-Ddvisional Officer,
Telecommunications,
‘Rejahmundry - 533 1¢3,

2. The Telecom District Manager,
Kajahmundry - 533 1C¢3,

.. Respondents,

Counsel for the A@plicant .» Mr,K,L.,Narasimhaem
Counsel for the kespondents

..)Mr.N.V.haghava Reddy

CORAM ¢

HON'BIE SHRI A.B,GORTHI, MEM3ERADM, )

HON'BLE SHkI T.CHANDRASEKHARA KEDDY, MEMBER (JUDL, )
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IN THE CENTRAL AGMINISTRATIVE TRIBUNAL ;HYDERADRD SZNCH
o AT HYDERABAD » | g
(' A.No. 1035/92
Fefrsidor, , Ot, of Decision: 22.12.1992

-

. M.Srinivasa rao

— Fetitionar L
- - ' N :
e Mr.K.L.Narasimha e . ... Pdvocate for
| ) the Fsiitioner
(s) |
: ' ' o - _Versus . .
" The Sub-Divisional Off&cer, Telecommunications,
e B @NMUAd EY - 533 103 and another. Ressongent .
_“;‘Mr.N.V.ﬁgghava“Beddy . Advocate for
the Respondent
(s}
N
CoraM: - 0 - -
THE HCNTBLE MR. ®.B.Gorthi, Member (Admn, ) |
THE HOR'BLE MA. T.Chandrasekhara Reddy, Member (Judl,)
§ R e -
1. “hether Reporters of local papers may _ i
oe-allowved-to ses t-he judgment? : - T S r
i
Ze To be referrsd to the Reporters er nat? - ST f
3. Whether their Lereiships wish to ges .
ths fair Copy ef the Judgment? _ .

4, vhether it needs to be circulaied to-
atner Henches of.ths tfribunal?

S. Remarks of Vicz-lhairman 0iv Jolumnas
1,2,4 (to be suomittsd te Hon'ble S
Vice~Chairman uhsre he s not .a
the Bznch,) : ' ‘
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